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COWRT'S ORDER

Issue notice before admission to the
,respondents to show cause 3s to why in the
|event of the appllcatlon belng,qdmltted
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g3 the interim relief as’ pr°yed should not be

xgranted Returnable on 10 17~Q4 Mr,S, Ali
’Sr C.G.S,C, appesrs ang accepts notice on
ybehalf of resnondents 2 & 4, Hence it is

t
t
1
1
1
1
!
1
!
Y ' not necessary to 1ssue notice separately.le
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the respondents 2 to 4,Ibest10n of issuance
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‘ - notice to respondent No,l w1ll be
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fMr B.K.Sharma for the applicant.
‘0434”/“i? i; Vﬁ; :;:”:jiZ: ! In view of Office Memorandum No,
* r;;”f,.“ S {grfz 95 .12/5/91 0ir(C) dated 29.1.32 prima facie
'"case disclosed. Application admitted.
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/ 7 71 }4/ B i quourned to 1.5.1995 for orders.,
..t < Inthe meantime to be placed for /
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/@i;?ﬂz e 1 orders ag regards interim relief oA /
: 15.3.1995 peremtorily. fr S.Ali, th

obtain necessary 1nstrucc10n§ leerty to
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24.3.95 Learned counsel for the applicant
' uwants time. Mr Ali is alsc not present,
jShpu cause reply has not so far been
filed. The application is already direc=-
" ted to be placed for orders on 1.5.95.
The applicant will be at liberty to
‘apply for interim relief if so advised
during the'meantime.by bringing this
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| 25.4,95 Mr S.Ali states that he is
o still awaiting instructions. We
‘request him to call the instructions

0 immediately.

— . .
Svrwes ‘(H? s wl R Adjourned to 1.5.1995 which is
)\"*""L\\ the due date;-f-o"x_ﬁ ~orders .
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145,95 Mr B.K. Sharma/Mr S.Ali,Sr.C.G.S.C
Mr S.Ali says that he has recei-

L I ved instructions and he needs some time

G5 : . ., to make his subm:.ss:.onﬁ ‘

| - Adjourned to 15.5.,1995,
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30.5.95 . Mr. B.K.Sharma/Mr. S. AILi, 5. TeG.S.Ce

The show cause reply has been filed by

\

the respondents only today. To be lisgted

for hearing on 19.6,95,
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S}—Mmm')’ ‘,&\Jf‘*"’ “”—9{ applicant,

Mr S, Ali, learned Sr, CGSC
for the respondents,

When the case was taken up
for hearing today, the learned

W‘ counsel for the respondents

/ pointed out that he has not been

' : supplied copies of Annexures 1 ang
/ : . 2 referred to in the uritten
ot @:ngﬂﬂq ’7QJuLme§\.

statement, In fact copies of
e Annexures 1 and 2 have not been
.\b\ ’ ' annexed even to the original
I written statement filed .in the
Tribunal. Learned counsel for the

s./\\;, £ 5:‘«» S+ C“"‘&k, respondents shall file 2 copies
42*—%pzxij\ oﬁ?&‘t&aJwAtkg 8ach.of the Annexures for the use
RS W , of the Bench and he shall supply
3, \ E ‘ /-S N s one copy each of the annexures to

Nﬂg’ {}. o the learned counsel for the
P\&AYQU—S , - . applicants The learned counsel for

. B ‘ the applicant may file rejoinder

fihﬁ»”’:j//’ | - . within two weeks from the dats of
. ' receipt of the copies of ths
Annexures,
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‘/\9 ’ 10.4.96 : Mr S.Sarma ,for ‘the applicant. Mr |
S.Ali,Sr C.G.S.C for-the -r'espbn_dents .

{’} Mo 29./). S5 4 o List for hearifig on 8.5.96.
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) \ 8-5-96 Learned couns‘el Mr.B.KeSharma for

kﬁ il&u W? \ {e 4 \ the applicant. List for hearing on

1 ¢’

118 .6 .96 ‘Mr S.Ali, Sr.€.G.8.C for the respon-

» %@aa W> jl dents.

List for hearing on 16.7.96.
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3l Mr S All,Sr C.G. S C for. the respondents

......
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Learned counsel MreB.K.Shama for
the applicant. Learned ®r.C.G.S.C. Mr.S,
Ali for the respondents. '

List for hearing on 12-9-96.

_Méé%éi

Mr S. Ali, learned Sr. C.G.S.C.

for
the respondents. '

mﬁé%ﬁé}

List for hearing on 15.10.96.

MRX  Mr. B.K.Sharma for the applicant.

Mr. S.Ali, Sr. C.G.S.C.

for the

| . respondents.

List for hearing on 3.12.1996.
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l‘. A 12.2.97 Let this case be listed for hearing on

'éﬁjrﬂ'i}‘ R 10.3.97. o
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m/ 10-3-97 Mr.5. A4, Sr.C.G.5.C. is repor=
473 ted to be sick. Therefore, he is unable-
S to attend this Tribunal. Mr.B.K.Sharma
i-3- 29 learned counsel appearing on behalf of
T _ — the applicant is present. He is ready
Jhr CA3s "S-V?“f"a‘“oe'é. for hearing. Considering the same we
bow vl'u.c«:u"wsﬁé_ 09 : adjoutned the case t_:i}ll‘,ZSth March 97.
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25=3-97 | Learned courisei Mr.S.Sarma fo
the applicant is present. Let t,;';x_is“ "

‘matter come up for hearing on o

Cd | 23-4-97. | -
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23.4.97. Heard Mr ‘B.K.Sharma,learned counse
for the applicant and Mr S.Ali, learned
Sr.C.G.8,C for the respondents at some
length. Bapt heard o
Passed over for the day.
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$24.4.97 On the prayer of Mr.';\_,
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+K.Sharma,

' 'léarned counsel appearing on behalf of the

1.5.1997.
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ddjourned till 4.6.97,
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adjourned  till

On the prayer of B.K.Sharma, learned counsel

appearing on behalf of the applicant hearing
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» As per the written statement filéd and
Annexure R/1 filed in 0:A.N0.49/97 the application

'becomes infructuous as submitted by the learned
counsel for the parties.
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